217 Bills

MR. DEPUTY-SPEAKER : The question
is :

*“That leave be granted to introduce a
Bill further to amend the Constitution of
India."”

The mottor was adopred.
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CONSTITUTION (AMENDMENT) BILL*
(Insertion of new ar.icles 234, 23B & 23C)

PROF. MADHU DANDAVATE (Rajapur):

I beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. DEPUTY-SPEAKER : The question
is @

“‘That leave be granted t. introduce a
Bill futher to amend the Constitution of
india.”

The motion was adoptea.

PROF. MADHU DANDAVATE :
troduce the Bill.
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CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 368)
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“‘That leave be granted to introduce a
Bill further to amend the Constitution of
India.”

The motion was adopted.,
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CONSTITUTION (AMENDMENT) BILL*
(Substitution of article 370)
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MR DEPUTY-SPFAKER : The question

«“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The mation was adopled.
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POSSFSSION OF FIRE ARMS AND
AMMUNITION BILL*
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MR.DEPUTY-SPEAKER : The question
is @

“That leave be granted to introduce a
Bill to provide for the possession of fire-
arms and ammunition by certain category
of citizens and to repeal the Arms Act,
1959."

The motion was adopted.
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